
RC ARC No. 239-16 

Daljeet Singh Vs. Brijender Singh 

29/06/2020 

Present : Sh. B. P. Singh, Ld. Counsel for the petitioner through Video Conferencing. 

  None for the respondent. 

  Arguments heard on behalf of petitioner on pending application for leave to 

defend. 

It is submitted by the Assistant Ahlmad that he had contacted the Ld. Counsel for 

the respondent on his mobile number 9899265218 , mentioned in the Vakalatnama.  It is 

informed by the Assistant Ahlmad that the Ld. Counsel for respondent has shown his 

inability to address arguments through video conferencing stating that he is out of Delhi. 

 In view of the same, put up for arguments on behalf of respondent on application 

for leave to defend on 20/07/2020. 

 Both the sides be intimated in advance that in case of extension of suspension of 

Court work, matter shall be taken up through CISCO hearing at 12 noon on 20/07/2020 

to avoid inconvenience.  Meeting link be sent well in advance. 

Digitally signed copy of the order sheet be uploaded on the website. 

 

                 (Muneesh Garg) 

          Ld. ACJ / CCJ / ARC (North) 

               Rohini Courts, Delhi  

          29/06/2020 

  



RC ARC No. 172-16 

Daljeet Singh Vs. Purushotam Dutt Sharma & Ors. 

29/06/2020 

Present : Sh. B. P. Singh, Ld. Counsel for the petitioner through Video Conferencing. 

  None for the respondent. 

  Matter heard in CISCO hearing. 

It is submitted by the Assistant Ahlmad that he has contacted the Ld. Counsel for 

the respondent on his mobile number 9873811588, mentioned in the Vakalatnama.  It is 

informed by the Assistant Ahlmad that the Ld. Counsel for respondent has shown his 

inability to address arguments through video conferencing stating that he is not having 

proper infrastructure for Video Conferencing.  He further requested that next date of 

hearing be given in the month of September. 

  Adjournment is not opposed by the Ld. Counsel for the petitioner. 

 In view of the same, matter is accordingly adjourned for 03/09/2020. 

 Both the sides be intimated in advance regarding CISCO hearing to be conducted 

on 03/09/2020 to avoid inconvenience.  Meeting link be sent well in advance. 

Digitally signed copy of the order sheet be uploaded on the website. 

 

                 (Muneesh Garg) 

          Ld. ACJ / CCJ / ARC (North) 

               Rohini Courts, Delhi  

          29/06/2020 

  



CS No. 439-20 

Ranbir Singh & Anr. Vs. Randhir Singh & Ors. 

29/06/2020 

Present : Sh. Sanjay Rathi, Ld. Counsel for the plaintiffs through Video Conferencing. 

  None for defendant no. 4. 

It is reported by the Assistant Ahlmad that summons have been served only to 
defendant no. 4 through WhatsApp and defendant no. 3 has not seen the WhatsApp 
message sent on his number and further defendant nos. 1 and 2 do not have WhatsApp 
facility on their mobile phones and further that he contacted defendant no. 3 on his 
mobile number 9818386953, provided by plaintiff.  It is informed by the Assistant Ahlmad 
that the defendant no. 3 is neither picking the phone call nor he has seen the summons 
sent through WhatsApp. 

It is further reported by the Assistant Ahlmad that he has also contacted 
defendant no. 4 on his mobile number 8010552100, provided by plaintiff.  It is informed 
by the Assistant Ahlmad that defendant no. 4 has shown his inability to address 
arguments through video conferencing stating that his Tauji has gone to attend a 
marriage ceremony and without his permission, he cannot not proceed further. 

Ld. Counsel for plaintiffs is directed to provide the WhatsApp number of 
defendant nos. 1 & 2 for service of summons.  

Let fresh summons of the suit and notice of the application under Order 39 rule 1 
& 2 of CPC be issued to defendant nos. 1 to 3 through WhatsApp / SMS for 06/07/2020 
at 12:00 noon. 

All sides be intimated in advance regarding CISCO hearing to be conducted on 
06/07/2020 to avoid inconvenience.  Meeting link be sent well in advance.  Ahlmad is 
directed to mention the Court’s e-mail id on the summons. 

Digitally signed copy of the order sheet be uploaded on the website. 

           

 

 

 

 

  

  

(Muneesh Garg) 
Ld. ACJ / CCJ / ARC (North) 

Rohini Courts, Delhi 
29/06/2020 

 
 

 



CS No. 36046-16 

Amar Nath Bajaj Vs. Anand Kanojiya 

29/06/2020 

Present : Sh. Bimlesh Kumar, Ld. Counsel for the plaintiff through Video Conferencing. 

  Defendant is already ex-parte. 

Ld. Counsel for plaintiff submits that he will file the written arguments on or 
before the next date of hearing. 

At request, put up for filing of written submissions on 14/07/2020.  Ld. Counsel 
for plaintiff is directed to file written submissions on official reader e.mail id i.e. 
reader.acjnorth@gmail.com. 

Ld. Counsel for plaintiff be intimated in advance regarding CISCO hearing to be 
conducted on 14/07/2020 to avoid inconvenience.  Meeting link be sent well in advance.  
Ahlmad is directed to mention the Court’s e-mail id on the summons. 

Digitally signed copy of the order sheet be uploaded on the website. 

   

   

  

(Muneesh Garg) 
Ld. ACJ / CCJ / ARC (North) 

Rohini Courts, Delhi 
29/06/2020 
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